CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAD

LAY I I

Review Applicetion No, 83 of 1993
IN

Originel Application No, 111 of 1992

Mohdo Sé’blr ‘liclvtooolttliottoltlnu-!tt-qouu Applicdnt
Versus

Union of India
& Others gnocnt-a--ooo.nq-oacoou.tuonooqlnnﬂespder‘ts

Hon'ble Mr. Justice U,C, Srivastava, V.C,
Hen 'le Mr, K, Obayya, A.M.

( By Hon, Mr. Justice U.C, Srivastave, V.G.)

This b@latee review épplication is directed ¢geinst

our judgement ond order dated 15.,10,1992. The copy of

the judgement sccordingly to the Union eof India & others
was de livered on 6,11:1992, The review applicatien h2s
been filed en 21,11.1993 end according to the applicint
pbecause of law an& problem arising out of Ayodhy incidents
after 6th December 1952 énd riets thet follewed 45 &
result of which the staff could not attend the office and
the review applicstien could not be filed within time,
The explanation being sufficient #he applicstion is
being considered on merits., The cése wds disposes of after
hearing, the counsel for the pirties . The scope. of review
tiom application is limited ; and same do0es not mesn re-
consigeration of arguments :on the same, Qur judgement
is pesed on Vir Psl Singh Chauhén's case &nc the oObser-
vation and the direction given by the Supreme Gourt,

whether it will result in reversion of fer person or not,
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This is « matter for the respondents to consider in

the light of our judgement , We allowed the originali-
application since the dpplicant was entitled for a

benefit on the basis of a particuler judqemént. Our
judgement can not be scaid 16 be suffering_f£0m any way
error, We have alre2dy made observiations in this judcement
as bas already been mede in the case of Vir Pal Singh
Chauhan's case for Hon'ble Supreme Court. Accordingly

this review application is rejecteﬂa
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Afo 7 V.C.
Allahabad.
Cated:

(gese ) qyb/z}




